
Title Suit (Divorce) No.9/2020.

19.02.2021.

The  Petitioner  No.1,  Smt  Lipika

Buragohain and Petitioner No.2, Sri  Prabin Hazarika

are  present  in  the  Court  along  with  their  learned

counsel.

I have heard the learned counsel of both

the Petitioners. I have also heard both the Petitioners

personally.

Perused the case record.

This  is  an  application  filled  by  the

Petitioner No.1, Smt Lipika Buragohain and Petitioner

No.2,  Sri  Prabin  Hazarika  u/s  13(B)  of  the  Hindu

Marriage  Act,  1955  RW  Section  57  of  the  Hindu

Marriage Act, praying for dissolution of their marriage

by  a  decree  of  divorce  on  mutual  consent.

Accordingly, this case was registered u/s 13(B) of the

Hindu Marriage Act, 1955 RW Section 57 of the Hindu

Marriage Act. 

From the case record, it is apparent that

the marriage between the Petitioners was solemnised

on 09.09.2013. But, after a few months, their marital

life was struck by a chord of disharmony and they

have  been  staying  separately  for  more  than  three

years.  This  petition  was  filed  on  01.02.2020.  So,

there is no legal bar in filing of this case u/s 13(B) of

the Hindu Marriage Act, 1955. 
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From  the  case  record,  it  is  clear  that

after the petition was filed on 01.02.2020, both the

Petitioners were accorded 6 months time to ponder

over their decision. From the case record as well as

from the oral submissions of both the Petitioners, it is

found that they have been staying separately from

each  other  and  there  was  no  reconciliation  or

cohabitation  between  them  for  more  than  three

years. The Petitioners have prayed for dissolution of

their  marriage  by  a  decree  of  divorce  on  mutual

consent as they have been staying separately from

each other for last three years and as there was no

reconciliation or cohabitation between them. 

Hence,  the  petition  u/s  13(B)  of  the

Hindu Marriage Act,  1955 RW Sec.57  of  the  Hindu

Marriage Act, is allowed. 

The  Marriage  between  the  Petitioner

No.1, Smt Lipika Buragohain and Petitioner No.2, Sri

Prabin Hazarika is, hereby, dissolved by a decree of

divorce on mutual consent.  

Prepare a decree, accordingly. 

                                                               District Judge,
                                                         Lakhimpur, N.L.


